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Twentieth Eear of the Republic of India as follows:-- 
1. Short title and extent.-(I) This Act may be called the Suits Valu- 

ation (Mimachsl Pradesh Amendment) Act, 1969. 
(2) It extends to the whole of llimachal Pradesh. 
2. Amendment of sections 3, 8 and %-In sub-section (1) of section 

3 and sections 8 and 9 of the Suits Valuation Act, 1887 (Central Act No. 7 of 
1887), in its appiication to Hiniachal Pradesh (hereinafter referred to as the 
principal Act), for the expression "the Court Fee Act, 1870" wherever it 
occurs, the expression "the Hi~nachal Pradesh Court Fees Act, 1468" shall 
be substituted. 

3. Amendment of section 4.-In section 4 of the principal Act, for the 
expression "the Court Fees Act, 1870, section 7, paragraph (iv) or  Schedule 11, 
article 17", the expression "the Hiniachal Pradesh Court Fees Act, 1965, 
section 7, paragraph (iv), or Schedule 11, article 13 or 18" sllall be substituted. 

4. Addition of prwdiso to section 11 (I).-To sub-section (1) of section 
11 of the principal Act, the following proviso shall be added, namely:- 

"Provided that in a suit for accounts, the value for the purposes of 
jurisdiction as determined by the court a t  any stage of the trial shall 
bz final and conclusive and shall not be liable to be contested in 
appeal or revision." 

5. Repeal and savings.-The Suits Valuation (Punjab Amendment) 
Act, 1938 (1 of 1938) and the Suits Valuation (Punjab Amendment) Act, 1942 
(13 of1942) as in force in tile areas added to Hiinachal Pradesh under section 
5 of the Punjab Re-organisation Act, 1966 (31 of 1966) are hereby repealed: 

Provided that anything done or any action taken thereunder shall be 
deemed to have bzen done or  taken under this Act. 

THE INDIAN TREASURE-TROVE (HPMACHAL PRADESH 
AMENDMENT) ACT, 1972 

(ACT NO. 16 OF 1972)l 
ARRANGEMENT O F  AECTIONS 

Sections : 
1. Short title, extent and commencement. 
2. Insertion of new section 3-A in Central Act of 6 of 1878. 
3. Amendmellt of section 9 of Central Act 6 of 1878. 
4, Amendnlent of s ec t i o~  10 of Central Ac' 6 of 1878. 
5. Ainendme~it of section I1 of Centrd Act 6 of 1 78. 
6. Substitution of section 12 of Central Act 6 of 1878. 
7. Amendnlent of section 13 of Central Act 6 of' 1878. 
8. Snbstitution of sections 15 and 16 of Central Act of 1878. 
9. Repeal and savings. 

(Received the assent of the Governor, Himachal Pradesh, on the 20th 
October, 1972, and was published in R. H. P. Extra., dated the 16th 
November, 1972, at p. 1043-47). - -- -- -." ---- - -- - --.me - - -. . - -- . .-- - --- - . 

1. For Statement of Objects and Reasons, see R. H. P. Extra,, dated the 
10th June, 1972, P. 530. \ 



An Act t3 alnend 6;lc Iizidiaiz Tueasuue-Trove Act, 1878 (Central Act No. 6 
of 1578) in its applicatiotz to the State o f  Hin~aclzal Pil~atiesli. 

BE it enacted by t!~e Legisiative Assembly of Himachal Pradesh in the 
Twenty-third Year of the Republic of' India as follows:- 

1.  Short title, extent and cornm~ncernent.-(I) This Act may be called 
the Indian Treasilre-Trove (Himachal Pradesh Amendment) Act, 1972. 

(2) I t  extends to the whole of I-Lirnachal Pradesh. 

(3) i t  shall come ir,to force at ofice. 

2. Insertion of new section 3-A in Cer~trsel Aca 6 of 1878.-After section 
3 ofthe irndlan Treasure-Trovc Act, 1878 (6 of 1878)) in its application 
to Hialachal Pradesh (hereinafter referred to as the principal Act) the follow- 
ing section shall be iilseried, namely :--- 

"3-A. Peruitission to c(i~cover.-The Government ixay on application 
allow any pcr3011 to discsver a treasure on such ternls and condi- 
tiakis as it .:lay deem fit." 

3. An~endment of section 9 of Centrsl Act 6 sf P878.--1:1 section 9 of 
the priucipal Act, for ths words "Ci~ieief Controlling Revel~uc Authority" 
the words "Financial Corniilissioner" shall be substituted. 

4. Amendment of section 10 of Central Act 6 of 1878.-In section 10 
of the principal Act, for rhe words *'either be delivered to the tinder thereof, 
or bz divided between him", the words" be divided anlongst the finder 
thereof, the Government" shall be substituted. 

5. Amei~dmenk. of section 11 of Central Act 6 of 1878.-In section 11 
of the principal Act, for the words "such treasure to the finder thereof", 
the words "one-third of such treasure to the finder thereof' and the remain- 
ing two-thirds shall vest in tile Governnent : 

Provided that in the case of any agreement between the finder and the 
Government, the treasure shall be divided in accordance %ith the terms 
thereof", shall be subslit~~ted. 

6. Substitution of section 12 rsf Central Act 6 of 1878.-For section 
12 of the principal Act, the following shall be substituted, namely:-- 

'"2. Y h e n  oizbv. one suclz person clui U S ,  aad lzis claiin is not disputed, 
tuciirmre to be divided and shares to he delivered to parties.-(1) 
When a declaratioli has beer, made as aforssaid in respect of any 
tseajulre and only one pzrson other than the finder of such treasure 
has so appcased and clai1;zed and the claim of such person is not 
diiputed by tile finder or the Goverilment, the Collector shall 
proceed to dividv- ;he treasure betwee,? the finder, the Governinent 
and the person so claimin according to the provisions of sub- 
section (2). 

(2) Tf the Got.ernhnel1t, the finder and the person so claiming 01' ally 
tyvo of thzrn have not entered into any zgr~ei~2ei:t then In force as 
13 the i 1 i , ; 3 ~ , ~ 1  c i i  ~h: t ; :  is lre, one-haif of tile Ireasae shall be 



allotted tc? ~ ~ u c l ~  fiizder and tlze owner in equal shares and tile resi- 
due shail vest in the Government. If' the Governmelit, such finder 
and such person have entered into any such agreement the treasure 
shall bedisposed of in accordai~ce therewith. In case the Govern- 
ment and such finder only have entered into any such agree- 
ment three-forths of the treasure shall be disposed a f  in accordan- 
ce with terms thereof and the residue will bc allotted to  such 
claimant. If such finder and such clailn2nt only hate entered 
into any 4~ich agreement, one-half of tile treasure shall 1 3 :  dis- 
posed oT in accordaace therewith and thc renlrrining !-tali' >hall 
vest i n  the Covcrnmen~ : 

Provided that the Collzctor may, in any cast if he tt:i~CIs fit, iirhiead 
of dikiding any treasure a$ directed by this sub-wction- 

(a) allot to either party the whoie or more than hi, share of such 
treasure, on such party paying to the Collector for the orllcr 
party such sum of Inoney as the Collector may fix as the equibit- 
lent of the share of such orher party, or of the excess so ailoiled 
as the case may  be; or 

(b) sell such treasure or any portion thereuf by public auction and 
divide the sale proceeds betwecn the parties according to Il?ic 
sub-section : 

Provided furtiler that, when the Collector has by his declaration under 
section 9 rejected any claim made under this Act by any person 
other than the said finder or person claiming as owner of the 
place in which the treasure &as fbund, stich division shall not he 
made until after the expiration of two ilionths wltilout an appeal 
haviag beell presented under section 9 by the lsurrun whose cliiirll 
has been 50 rejected, or whe11 ail appeal has lrcet~ so presented, 
after such appeal bas been difmissed. 

(3) When the Collector has made a division under this section he shal! 
deliver to the parties the portions of such treasure, or  the money 
in lieu thereof' , to which they are respectively entitled urader 
divisic>n". 

7. Amendriient of section 13 of Ccntral Act 6 of 3878.--Section 1 3  of 
the pri~zcipd Act 9lrall be numbered as s~tb-\cction (1) of that section and 
after sub-section ( I )  : ~ s  so re-numb:red, 611c following sub-sections shall be 
added, namely: - 

"(2) V the right of ally such person who has so appeared and  clain~cd 
i q  disputed by  he Government, the matter shtrll be detern~rnod 
by the Collector ; 

(3) Any person aggrieved by the decision of the Collector under sub- 
section (2) niay appeal within two months oS the date of such 
decision to the Financial Commissioner, 

(4) Sul-?jecr to the decision of the appellate authority, the decisroll of 
the Collector under sub-iectian ( 2 )  shall be final and conclusive". 



4. Substitution of sections 15 and 16 of Central Act 6 of 1878.-For 
sections 15 and 16 of the principal Act, the following shall be substituted, 
namely :- 

"15. Division of tre~lsure on decision of the civil snit.-(1) If any such 
suit is instituted and the plaintiff's claim is finally established 
therein or  the right of the claimant has been accepted by the 
Collector or o a  appeal by the Financial Commissioner, the Co- 
lector shall subject to the provisions of section 12, divide the 
trzasure between him, the finder and the Government. 

(2) If no such suit instituted as aforesaid, or  if the claims of the ptaintiff 
in all such suits are finally rejected or  the right of the claimant has 
b:en rzjected by the Collector and also by the Financial Com- 
inissioner in case of appenl, the Collector shall subject to  the 
provisions of section 11, divide the treasure between the finder 
and the Government. 

16. Power to acquire sliares o j  owners undfindsr.--The Collector may, at 
any time, after making a declaration under section 9 and before 
delivering to the finder or owner his share of the treasure as divided 
by him in accordance with the provisions of this Act, declare by 
writing under his hand his intention to  acquire on behalf of the 
Government the share of the finder or  owner or  both, by payment 
to the persons entitled thereto, of sum equal to  the value of the 
materials of their share or  shares of the treasure, together with 
one-fifth of such value, and nlay place such sum in deposit in the 
treasury to the credit of such person ; and thereupon such share 
o r  share; of the treasure shall be deemed to be the property of the 
Goverilinent and the monzy so deposited shall be dealt with, as far 
as inay be, as if it was the share or shares of the treasure of such 
persons". 

9. Repeal and savings.-(1) The Indian Treasure-Trove (Punjab 
Amendment) Act, 1960 (24 of 1960), in its application to the territories 
added to Himschal Pradesh under section 5 of' the Punjab Re-organisation 
Act, 1966 (31 of 1966), is hereby repealed : 

Pro.vided that the repeal shall not affect,-- 

(.#) the previous operation of the Act so repealed o r  anything duly done 
or  sutiered thereunder , or 

(h )  any right, privilege, obligation or  liability acquired, accrued or  
incurred under the Act So repealed, or 

( ( 8 )  any penalty, forfeiture or  punishment incurred in respect of any 
offence committed against the Act so repealed, or 

( d )  any investigation, legal proceeding or  remedy in respect of any 
such right, privilege, obligation, liability, penalty, forfeiture or  
punishment as aforesaid ; 

and any such investigation, legal proceeding o r  remedy may be instituted, 
cotltirlued or enforced, and any such penalty, forfeiture or  punishment may 
be imposed as if this Act has not been passed. 



(2) Subject to the provisions of the proviso of sub-section (1), any- 
thing done or any action taken under the Act repealed by sub-section (1) 
shall, in so far as it is not inconsistent therewith, be deemed to have been 
dons or  taken under the corresponding provisioll of' the principal Act as 
amended by this Act and shall continue to be in force accordingly, unless 
and until superseded by anything done o r  any action taken under the prin- 
cipal Act as so aniended. 

NOTIFICATIONS 

THE TERRORIST DISRUPTIVE ACTIVITIES (PREVENTION) 
ORDINANCE, 1987 - 

APPOINTMENTS AND DELEGATIONS 

HOME DEPARTMENT 

NOTIFICATION 

,S/~/mlr-2, the 20th ,lzrnc, 1987 

No. Hoine (A) A (9) 19185.- .In exercise of the power conferred by sub- 
seztion (1) of se2tion 8 of the Terrorist Disruptive Activities (Prevention), 
Ordinaus:, 1997 (Ordin?nce No. 2 of' 1987) the Governor, Himachal Pradesh, 
is plessed to cmstitute the following designated Courts with their jurisdiction 
to try all the cases involving terrorist and disruptive activities and abatelnent 
thereof as shown in col. 1 and 2 respectively of the Schedule appended below. 

2. Further, in exercise of the power conferred by sub-section (4) of 
section 8 of the Ordinance ibid Governor, Hinlachal Pradesh, with the prior 
concurrence of the Chief Justice of the High Court of Himachal Pradesl~ is 
pleased to appoint the judges mentioned in col No. 3 of the aforesaid 
Schedule to preside over the Courts shown in cola No. 1 of the 
Schedule :- 

SCHEDULE 
- - - - - - - - - - - . -- - - -. - - - - - . -- 

Nine of the Court Jurisdiction Pres;ding Judges 
1 2 3 

D~signated Court, Shimla Whole of Skimla Re- District and Sessions 
venue Divisioo. Judge, Shimla in 

addition to his 
normal duties and 

P~lnctions. 

Designated Court, Kangra, Whole of Kangra District and Sessions 
at Dharams hala. Revenue Division. Judge, Kangra at 

Dharamshala in 
addition to his 
normal dnties and 

- - - - functions. 
. - 




